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DR. K. KESHAVA RAO: In the BAC, ...(Interruptions)... two hours for any Bill.
...(Interruptions)... Then you people said ... ...(Interruptions)... You give three minutes

in Zero Hour. ...(Interruptions)...
st amg el g8 [Wel ga s 0 €l 'L (=meEEm).

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
{(SHRI V. MURALEEDHARAN): Sir, the BAC had allocated unamimously one hour.
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--(Interruptions)... Let me finish. ...(Interruptions)... You can speak after that

...(Interruptions)...
MR. DEPUTY CHAIRMAN: LoP wants to say something, ... (Inferruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHUL AM NABIL AZADY: Sir, I agree
with the hon. Members from this side that education and health are most important
subjects and everybody would like to discuss it; and I suppose the Government is
equally interested in education and health care. So one hour 1s not enough. Maybe, we
might have agreed in the Business Advisory Committee but the House is more supreme
than the Business Advisory Committee. So, if it has been agreed upon by the Government
and the Mimster also, then 1 personally feel that the Government should have no
objection. The Government is not objecting to discussing the subject or the Bill; the
Government is supporting the Bill. While supporting the Bill, why should the Government
have any objection to discuss this 1ssue threadbare? So, my submission is that minimum
* two-and-a-half hour” should be allocated for this so that the discussion is to everybody” s

satisfaction. ...(Interruptions)...

SHRI V. MURALEEDHARAN: I think, © eone-and-half-hour” 1s a reasonable time.
... (Interruptions)...
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SHRI V. MURALEEDHARAN: © Business Advisory Committee’ s minutes’ is there for
everybody to refer. ...(Interruptions)...

SHRI K. K. RAGESH (Kerala): The House 1s supreme. ... (Interruptions)...

SHRI V. MURALEEDHARAN: Whoever has participated has got that and that says
“ one hour’ . No objection was raised. ... (Interruptions)... However, since the L.oP has
suggested that the Members want to discuss it more, the Government is not against
discussion on any Bill for the Members to express their opinion. So, © one-and-hour-hour’
1s more than enough. But if somebody feels ... ...(Interruptions)... So, you are coming

down from three to two. Okay, | agree [or two. ... (Inferruptions)...
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The question was proposed,
DR. BANDA PRAKASH (Telangana):™®

2t Syt Rk SaoT 9 § Rae § smeftl 1 971 ueren Sfl. st 4w
Rai$ # &l o1 ¥l &1 Fuan sy 48 gy |

SHRI P. BHATTACHARYA (West Bengal): Sir, while moving the further amendment
of the Central Universities Act, 2009, what has been said very clearly by the hon.
Minister? He said that two Universities are coming in Andhra Pradesh. One 1s the Tribal
University and another is the general Central University. Fair enough. 1 welcome it
because you are going to set up a Tribal Umiversity for a particular purpose, as you have
mentioned, that is, the Tribal University will promote advance knowledge by providing
the institutional and research facilities in tribal art, culture, customs and advancement
in technology to the tribal population in India, etc., etc. Just good enough. You have
chosen Andhra Pradesh; it is fair enough. Hon. Minister, I am sure you will agree with
me that in some other parts of our country such as Chhattisgarh, the concentration of
tribal people is much more. You will also agree with me that in Telangana also, the tribal
population 1s very much. In other States also such as Maharashtra, 1 don” t want to
mention the names of all the States, you have said that there are so many places where
tribal concentration 1s there. When you are going to set up a Tribal University, why 1s
it in a particular State? I have no objection to setting up a Tribal University i Andhra
Pradesh, but why not in Chhattisgarh where the concentration of tribal population 1s

*Not Recorded.
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much more? It is not known to me. Unfortunately, in Jharkhand, vou didn’ t do so. In
Jharkhand and West Bengal tribal, population is quite high; it is also a maoist-concentrated
area. Now, of course, it is peaceful. When your Minister including the Prime Minister
visited those areas, it was a commitment made that for tribal people educational institutions
will come up as a new venture. Where 1s it? Sir, [ have gone through this Amendment
Bill. In Clause 4 of the Bill, you have mentioned sixteen Universities, that is, two in
Andhra Pradesh, two in Bihar, one in Gujarat, one in Haryana, one in Himachal Pradesh,
two in Jammu and Kashmir, one in Jharkhand, one in Karnataka, one in Kerala, one in
Odisha, one in Punjab, one in Rajasthan and one in Tamil Nadu. Visva-Bharati University
15 in West Bengal. Rabindranath Tagore established this Unmiversity and Pandit Jawaharlal
Nehru was the first Chancellor of that University. I know that Visva-Bharati University
has a separate Act, but it is a Central University. Sir, in a Central University, when you
have mentioned the Central University, why are you not going to complete the structure?
What would be the structure, how many Vice-Chancellors in a University, and what
would be the procedure, that is not clear here. That is omitted. Sir, as you know, in a
Central University, as I know in Visva Bharati and other Central Universities, the Search
Committee was formed and the Search Committee consisted of three or four people.
Qualified educationists are there as the members of the Search Committee. They sit
together and finalise two-three names and send it to the HRD Ministry and through the
Ministry, send to the President of India and there, it will be finalised because the Central
Universities” Vice-Chancellors will be appointed by the President of India. I have the
experience. Sometimes, | have seen, though the HRD Ministry, citing a proper logic, wish
to remove any Vice-Chancellor from the University, they cannot do this thing. 1 recall,
in the case of Visva Bharati Vice-Chancellor, when I got some complaints —your
predecessors were there, she was there —I raised all those complaints before this
House and the investigation took place. A three-member committee was formed and the
committee members then submitted the report. Even though it took six months to remove
that Vice-Chancellor, that time I had requested the hon. Minister to change this Central
University Act thoroughly. Sir, you were going to change, the hon. Minister is going
to change Section 9, only to set up two Universities. But, the Central University Act,
as a whole, 1s an old Act. Tt requires a thorough change because nowadays so many
Central Universities are there and in the institutions and Universities, so many changes
are taking place. So, it requires the most modern arrangements like e-education system
and all those things. But, I think the hon. Minister will consider and I feel that the hon.

Minister will come out very soon to change the Central Act as a whole. Sir, I have come
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to know from Calcutta University, one of the best Universities in the country, that some
instructions have been given through UGC to follow some of the guidelines. Why? Why
is the Central Government sending some sort of instructions to the Universities and
telling them, directing them to follow all these things? They should not do that thing.
I am not talking about the educational policy and systems. When the hon. Minister will
discuss this thing, certainly, I will raise this issue. But, today I am trying to know in
regard to these two Universities, when you are going to select the Vice-Chancellor, is
it true that the educational curriculum and all these things will be guided by the Central
Government. Sir, all the universities have their own statutes. Who will prepare the
statute? Will it be prepared by the Government of India, or, by somebody else? I don’ t
know which will be that organization. So, I feel that the hon Minister should take proper
action so that he can make arrangements for some independent organizations to prepare

this statue.

Then, T would say that in West Bengal, Jadavpur University is one of the best
universities. For a long time, we have been asking to make it a Central University. But,
unfortunately, the Government of India has not done this so far. | would request the hon.

Minister to look into this matter.

Lastly, these two Universities should function freely and properly without having

any direction or any other pressure from the Central Government. Thank you, Sir.

SHRI G.VL. NARASIMHA RAO (Uttar Pradesh): Sir, since this Bill concerns
establishment of one Central University and one Central Tribal University in the State
of Andhra Pradesh, and both these Universities are being set up in the State of Andhra
Pradesh as per the provisions of the Andhra Pradesh State Reorganisation Act of 2014,
I wish to speak in my mother tongue, Telugu. I had requested the Secretariat to arrange

for the translation.

Before that, T would like to say that higher education is a very important
catalyst for economic development, economic transformation, and this is also very
important in building a very strong society. Before [ go into the specific subject of these

two Central Universities, let me go into the background.
[THE VICE-CHAIRMAN (SHRIMATT KAHKASHAN PERWEEN) in the Chair|

# “ After the bifurcation of the State of Andhra Pradesh in 2014, the residuary State

of Andhra Pradesh now comprises thirteen districts. If we carefully observe, after

*English translation of the original speech delivered in Telugu.
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Independence, the boundaries of this State and its Capital were changed on a number
of occasions. I don’ t think people of any other State might have experienced what
people of Andhra Pradesh experienced regarding these changes. The Coastal and
Ravalaseema regions were carved out of the Madras State in 1953, with Kurnool as its
Capital city. Firstly, for the Seemandhra people Madras was their Capital city. Later,
Kurnool became the Capital city. In 1956, the States Reorganisation Act formed Andhra
Pradesh with the Telugu-speaking areas with Hyderabad as its Capital city. So, for the
people of Andhra Pradesh the Capital kept changing. Initially, it was Madras, then
Kurnool and later Hyderabad In 2014, after the bifurcation of the State, people of
Andhra Pradesh were again in search of their Capital city. Amaravati was selected as
the State Capital and buildings were constructed on temporary basis for the same
purpose. However, there is no clarity whether Amaravati will remain as the Capital city
for the State of Andhra Pradesh. If we look at the problems faced by the people of
Andhra Pradesh, T have no doubt in telling that, everyone will have a feeling that, not
even ones’ foes should face such problems. People of Andhra Pradesh are experiencing
such terrible conditions. Bifurcation of Andhra Pradesh was supported by all the political
parties. Bifurcation of the State did not take place because of one party. Though some
regional parties started movement for the bifurcation of the State, even we desired
formation of Andhra Pradesh and formation of Telangana State. The same was desired
by other parties and regional parties too. Bifurcation of Andhra Pradesh was done with
the support of almost all the parties. Didn’ t one know earlier that the State will be
bifurcated? The desire of Telangana people to have a separate State for themselves did
not start all of a sudden. They had been protesting for separate Telangana State since
1969. Separate Jai Andhra Movement was initiated in 1973. When one was aware that,
some day we had to separate amicably as brethren they should have worked for the
development of entire Andhra Pradesh. But unfortunately that didn’ t happen.

From 1956 to 1971, the United Andhra Pradesh had Chief Ministers from Andhra
Pradesh region. Similarly, from 1982 to 2014, nearly for thirty two years Andhra Pradesh
had Chief Ministers from Andhra Pradesh region. Sir, I fail to understand why they had
not tried for balanced development or development of entire Andhra Pradesh. Few
months back, I raised few questions in the Parliament. I requested for the list of National
Institutions allocated for the State of Andhra Pradesh prior to bifurcation along with
their location. In the reply I received, it was stated that most of the Institutions were

concentrated in and around Hyderabad The former Chiefl Ministers did not have a
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vision. They should have thought, we are together now but we will separate amicably
as brothers in future. And, if development were spread across entire Andhra Pradesh
there won’ t be a problem in the future. But, it did not happen this way. I am saying this
because, if we see the list of Institutions established, they were all concentrated in one
region. University of Hyderabad was established in Hyderabad and it was unanimous
decision. Apart from School of Planning and Architecture established in the year in 2008
in Coastal Andhra, rest of the Institutes are located in and around Hyderabad. The
leaders in the then Government should take responsibility for this. As development did
not spread across the entire Andhra Pradesh, people feel injustice was done to them.
Leaders of the previous Governments 1n the State should be held responsible for this.

The mistakes committed by these leaders have become a curse for the people of newly
formed Andhra Pradesh.

If we observe the Andhra Pradesh Reorganisation Act, 2014, in the Schedule
Thirtheenth 1t has been mentioned that ten National Institutions should be established
in Andhra Pradesh. Andhra Pradesh Reorganization Act mentions that steps should be
taken for the establishment of the National Institutes before the Thirteenth Five Year
P

The Central Government was given almost ten vears to take steps for the
establishment of these institutions. But because hon. Prime Minister and the Central
Govemment are committed to the fulfillment of all the considerations, all the clauses in
the Act, and we are committed to the development of Andhra Pradesh, all these institutions
have been set up in the very [irst year after the formation of the Government under the
leadership of hon. Prime Minister Narendra Modi ji. As per the Act, the Central Government
had time till 2020-22 to start IIT and no action can be taken against the Central
Government as per the Act for the delay as classes for IIT started in the year 2015-16.
The Central Government thought that the State of Andhra Pradesh had faced injustice
and 1f adequate educational opportunities are provided, it will enhance the economic
development of the State. Hence, classes for 1T started during 2015-16. Classes for NIT
started during 2015-16. Classes for Indian Institute of Management (IIM) also started
during 2015-16 1n Visakhapatnam. Classes for Indian Institute of Science Education and
Research (IISER) started during 2015-16 in Tirupathi. Classes for Indian Institute of
Information Technology (IIIT) started during 2015-16.

Many prestigious National Institutions such as II'T, IIM, ITIT, NIT and IISER were
established in Andhra Pradesh and 1 think no other State received as many institutions
as Andhra Pradesh received after Independence that too in such a short span of time.
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I received this information in writing from Ministry of Human Resource Development.
No other State in the country was allotted as many institutes as Andhra Pradesh
received in such a less time. Along with this, the Central Government has started classes
in Anantapur from 2018-19. Classes for Indian Institute of Petroleum and Energy started
during 2016-17 in Visakhapatnam. The funds allocated to these institutes were not totally
spent and it will take another one or two more years [or these institutions to spend the

funds towards construction and infrastructure.

The seven institutions under the Ministry of HRD include ITT, NIT, IIM, IISER, IIIT,
Central University and Tribal University. The total allocation made under these institutions
is ¥ 6,190 crore. * “Apart from this T 1618 crores were allocated for the establishment
of AIIMS” .

Allocation of T 1618 crore is there for the establishment of ATIMS at Mangalagiri

mn Guntur district.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): This is not
related to the subject.

SuenTeRreT (SRl wEde URd): U o il SAg W | (@)
SHRI G V.L.. NARASIMHA RAO: For Indian Institute of Petroleum and Energy, the

total allocation is ¥1,056 crore and the people and the parties which have..

(Interruptions) ...

SHRI KANAKAMEDALA RAVINDRA KUMAR: This is not related to the subject.
.. (Interruptions) ...

SRR (sfielt BEden uReF): FURn o g SMIY Y= | 59 3y STuHT A
P8, 9 AT g A6 Bl el . (RATEF)...

SHRI G VL. NARASIMHA RAQ: I will tell vou that this is historic. ... (Interruptions)...
This 1s historic. No Government, in the history of independent India, has ever sanctioned
so many institutions and allocated so much funds. ...(Interruptions)... But despite this,
you have political parties....{Interruptions)... All this 1s official information.

.(Interruptions)... If they have a problem,**

*English translation of the original speech delivered in Telugu.
**Expunged as ordered by the Chair.
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JueaTeReT (31l HEH aRAH): A TSR, HuAT il S 1 | (RIET)...
M PR BT WE v

Sl R "= (SR YSEl): 31y dIlTy, Slich 4 4 diel Hebd & | .. (Inferruptions)...

You cannot say that. ...{Interruptions)...

SHRI G VL. NARASIMIIA RAO: But, I cannot be disturbed in this manner.
. {Intervuptions)... 1 have every right to speak. ... (ITnterruptions)...

SHRI SUKHENDU SEKHAR RAY: Madam, I have a point of order.
THE VICE-CHAIRMAN {(SHRIMATT KAHKASHAN PERWEEN): Under which rule?

SHRI SUKHENDU SEKIHAR RAY: It is under Rule 258. The hon. Member, while
speaking, said that if other Members do not like it, they may * He cannot say that. So,
that part should be expunged.

THE VICE-CHAIRMAN {(SHRIMATI KAHKASHAN PERWEEN): Okay.
-.(Interruptions)...

SHRI GV.I.. NARASIMHA RAO: T am only stating facts. These are {rom the replies
given in Parliament. If you have a problem with this information, you can move a
privilege motion against the Minister who gave these answers. All this information 1s
authentic and official. Because you have been trying to pervade lies, people have

rejected such political parties in Andhra Pradesh.

SHRI RIPUN BORA (Assam): Madam, he should stick to the Bill. ... (Interruptions)...
He 1s giving all the history. ... {(Interruptions)...

FueaTeEeT (sfAeh wEw e W) AFFR HeERI, FUl B 5w AT dR] T
RTT| 3R 3l sty &, o1 89 eruHl Siie § 59 91 el R e i

SHRI G. VL. NARASIMHA RAO: Madam, all the provisions of the Andhra Pradesh
Reorganisation Act as far as educational institutions are concerned have been adhered
to. While there was ten years’ time... (Time-bellrings)... Madam, please allow me some

more time.

gueuTerer (sfieht wewen Ry Wi U9 Sl Ul iUl uidh A ugeg e
®1 | QAT § 1 39 P HF conclude HY, Fileh arueh! Uit <1 ATUH] hael Ugs
e @1 &) v feen 21

*Expunged as ordered by the Chair.
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SHRI GVL. NARASIMHA RAO: Madam, we have 38 minutes. So, [ think my time
may please be extended because the duration has been extended. Madam, Tribal
University is coming up in Vizianagaram district with a budget of T420 crore for the first
phase. Many political parties have indulged in propaganda and have spread falsehood
that the Central Government has not fulfilled its obligations. The reality is that we have
given much more. We have implemented the provisions of the Act. Although we had

ten years’ time, we implemented this within two years.
PROF. MANOJ KUMAR JHA: Madam, I have a point of order.
THE VICE-CHAIRMAN (SHRIMATT K AHKASHAN PERWEEN): Under which rule?

PROF. MANOI KUMAR JTHA: It is under Rule 240 which relates to irrelevance or
repetition. Madam, we are discussing the Central Universities (Amendment) Bill. If you
look at the interpretation of Rule 240, it applies very well to the hon. Member, who has
been speaking about everything but the Central Universities (Amendment) Bill.

SHRI G VL. NARASIMHA RAO: Let me inform the Member that these two mstitutions
are being set up as part of the Andhra Pradesh Reorganisation Act.

et (it e uwwdhy: RERT @ St arR B o ot 9 et S
39 ovg & del 18 sF0 I9®] check Byt expungefh_{ﬁ?ﬂ ST |

SHRI G.V.L.. NARASIMHA RAO: Madam, you see, a lot of political parties have
spread falsehood about the implementation of the Act and they feel threatened when
I speak the truth about it. ST ST @M ¥, HIH d F3 A AN B UHIMGT PR e
9| * “The parties which have deceived people by telling lies are unable to accept it

when [ am revealing the facts” .

People have taught lessons to the parties, which have actually propagated lies.
.. (Inferruptions) .. It is high time they speak the truth; otherwise, they would suffer

the consequences forever. .. (Inferruptions)...
SuRprEE (3R dwEden wd): RIET U Sl eU fuAl conclude @Y |

SHRI 5.R. BALASUBRAMONIYAN (Tamil Nadu): Madam, I have one point of
order. ... (Interruptions)... 1t 1s about the use of the word * lie’ . ... (Interruptions) ... You

cannot use the word © lie”

SHRI G VL. NARASIMHA RAO: Madam, I think, even the supporting parties seem
to be threatened. .. (Interruptions) ..

SHRI 5. R. BALASUBRAMONIYAN: He is going on reading false. ... (Interruptions) ...

*English translation of the original speech delivered in Telugu.



Government [16 July, 2019] Bills 419

SURTATRE (3Tl HEHIN U TR @ S, 30 FU conclude FY |
SHRI G VL. NARASIMHA RAO: I am concluding, Madam. ... (Interruptions)...

IupreRet (el dEde Ry RAGRT I1a i, M aeR W § T 2 3
conclude ®¥, TRAT H g¥R THT HI gl it

SHRI GV.L. NARASIMHA RAOQ: These two Central Universities would serve as
institutions of higher education and would help in the economic development of Andhra
Pradesh, and what was neglected by the Governments in the State for several decades,
this Government, under the hon. Prime Minister Narendra Modiji, has ensured all-round
development of people of Andhra Pradesh. These institutions have come up in all the
regions of Andhra Pradesh. In the Rayalaseema region, a number of them have come
up. In the North Coastal Andhra area, many of them have been set up. The only area,
my home district Prakasam District, was not favoured by the Governments in the State.
I would request the HRD Minister. This is an important point not just for Andhra
Pradesh. T think the decision of the location of the institution is being made by the State
Governments. In our case, you see a concentration of institutions only in one part of
the State while some regions are neglected. My appeal to the Central Government and
HRD Ministry is to have a decisive say even in the location of the institution to ensure
all round educational development of all the States in this country and not go by
political considerations of the ruling establishments in the States concerned. Thank you,
Madam.

JuRpTeRReT (3feh e W) & ¢ [aoEgAR | sud ure 7 e §

SHRI A. VIIAYAKUMAR (Tamil Nadu): Madam, the Central Universities { Amendment)
Bill, 2019, envisages establishment of Central University of Andhra Pradesh under
Section 3C and establishment of Central Tribal University of Andhra Pradesh under
Section 3D. This would enable opening of avenues of higher education and research
facilities primarily for the tribal population of India. With the establishment of these two
Central Universities, the total number of Central Universities in India has increased from
49 to 51. Further, under Section 5 of the Principal Act, necessary provisions have been
made so that the Tribal University established under Section 3D shall take additional
measures for paying special attention to the tribal-centric higher education and research,
including art, culture and customs. Madam, now it is the need of the hour that more
concentration 1s required on the Central Universities, where the research programmes are
not given priority. Only through technological development and research activities, the
quality of education will improve substantially and enable our students to compete at
the international level. Another area of concern is the shortage of faculties and other

posts in the Central Universities in India. Only when adequate faculties are posted, the
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students could receive quality education and push themselves for more learning through
interaction and guidance. Madam, before 1 conclude, I would like to draw the attention
of this august House that the reservation in Central institutions in all courses of studies
for the locals is not a new phenomenon. Therefore, denial of reservation of 25 per cent
seats in all courses in any Central University for the locals is not only against natural
justice but is clearly arbitrary and discriminatory.

Such a situation should be prevailing in all the States having Central Universities
in India. Madam, in this background, a demand for reservation of seats in university

courses is not a concession, but a matter of moral obligation.

Therefore, I request that reservation of 25 per cent seats to local residents in Central
Universities can be extended to all the 51 Central Universities in India and that would
be certainly hailed as the righteous move by people everywhere.

I appeal to the Central Government to start a Tribal University in Tamil Nadu also.

Madam, I plead to arouse the collective consciousness of Members from the rest
of India for realising a just demand that would satisfy the native students and youth.
Certainly, the Central Government stands to get laurels from the public. A beginning can
be made even with this Bill. With fond hopes, 1 support this bill. Thank you Sir.

SHRI ABIR RANTAN BISWAS (West Bengal): Madam, I thank you for giving me
the opportunity to speak on the Bill. At the very outset, I would like to say that Visva-
Bharati University was the first Central University to be set up in the country. It was
declared by Pandit Jawaharlal Nehru on the request of the Father of the Nation, Mahatma
Gandhi who, in turn, was requested by Kavi Guru Rabindranath Tagore and since then,
no second Central University has been set up in West Bengal

I urge upon the Government to initiate appropriate steps in this regard.

Madam, I urge the Government also to ensure that Bills that are discussed in
Parliament should be sent for scrutiny to Parliamentary Committees. I would like to bring
up certain facts and figures. During the 14th Lok Sabha, we had seen 60 per cent of the
Bills being scrutinised; during the 15th Lok Sabha, we had seen about 71 per cent of
the Bills being scrutinised, and during the 16th Lok Sabha that commenced in 2014, we

saw the number plummeting to deplorable 26 per cent.

Madam, 1 urge the Government to discuss and deliberate on Bills and not to
bulldoze them through Parliament. This Bill was discussed for only 1 hour and 45
minutes in the Lok Sabha, and in this august House, after much effort by all the hon.
Members, two hours have been allotted. All the 17 Bills that have been introduced in

this Session, none of them has been sent to the Standing Committee for scrutiny.
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Madam, this Bill aims to set up two universities. One is the Central University and
the other is the Tribal University in Andhra Pradesh as a follow up to the Andhra
Pradesh Reorganization Act of 2014. However, we have to look into certain harsh realities
before we move to the details. We host a 33 per cent population of world” s non-literate
people. Over the next few vears, the country could lose about 10 crore people, nearly

the population of Bihar, from the leaming system in higher education.

Now, Madam, moving on to the Clauses of the Bill, the Government intends to set
up a Central University in Andhra Pradesh. But what will be the administrative set-up,
the programmes, the curriculum and the accreditation? The foundation of a Central
University cannot be just limited to a few lines in a Bill, but it has to ensure access,

equity, quality, affordability and accountability.

The Government will also establish a Tribal University in Andhra Pradesh. But has
the Government held any consultations before taking this step? Tribal studies s an
extensive subject and the pedagogy, curriculum, culture, practices and social customs
have to be explored thoroughly before having a university dedicated to it. In phase-1
of construction of infrastructure, we have seen ¥ 450 crores for the Central University
and ¥ 420 crores for the Tribal University, a total of ¥ 870 crores for two universities.
For infrastructure of two Central Universities, is ¥ 870 crores enough? Will it suffice?
I would like to say that the Government has always been very miser when it comes to
spending on education. It 1s to be noted that spending on education should be 1deally
6 per cent of the GDP to yield much solicited spread and access. But the share of
spending on education in the whole Union Budget was 4.6 per cent in 2014-15 and, now,
it has gone down to 3.5 per cent in the Interim Budget of 2019-20. T would also like to
know what the Government is doing in respect of vacancies in the Central Universities.
In 12 out of the 14 Central Universities, we have more than 75 per cent vacancies of
Professors and two universities, most deplorably, have 100 per cent vacancies in the
same post. One will always wonder about the quality of education that 1s being imparted
there. As per the all-India Survey on Higher Education in 2017-18, the Gross Enrolment
Ratio in higher education for the age group 18 to 23 is 25.8 per cent. Now we have fixed
that target at 30 per cent for 2020. Even if we achieve the target, most astonishingly,
10 crore students would still not have seats at the universities. The Government, thus,
has to step up funding and build infrastructure to spread and build the education
system. The Government also has to speed up the process of accreditation of institutions
and programmes. There are 42,000 higher educational institutions in the country. Only
20 per cent or about 8,700 institutions have been accredited by the National Assessment
and Accreditation Council (NAAC). There are 15,000 programmes in engineering,
management, pharmacy, architecture, etc., offered by the institutions. Here too, only

about 20 per cent, i.e, about 3,050 programmes have been accredited by the National
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board of Accreditation. The Government has to conduct due diligence at the earliest and
hasten the accreditation process to increase credibility of the educational system.
Another very important thing that [ want to bring up 1s, nearly, ¥ 94,000 crores collected
under the secondary and higher secondary cess since 2006-07 lies unallocated and
unused, according to the 2017-18 Report of the comptroller and Auditor General of India.
This is most deplorable. This money needs be ploughed into the educational system to
strengthen its foundation, increase access and build a student-friendly and innovative
knowledge environment. Lastly, I would like to conclude by making a suggestion to the
Government. The UN acclaimed Kanyashree Scheme in Bengal has now been extended
for higher education as well. One time grant of ¥ 25,000 is being provided to girls who
continue education after they turn 13, that is, at the under-graduation level. At the post-
graduation level, the girls who are pursuing Science, are given a monthly stipend of ¥
2,500 and those pursuing Arts, are given a monthly stipend of ¥ 2,000. This could be
taken up as a national model and implemented across the country to empower women
and make them equal stakeholders in our society. With this, I conclude my speech, thank

you.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is

Shri Prashanta Nanda. You have three minutes. ...(Jnterruptions)...
DR. K. KESHAVA RAO: Sir, up to what time are we sitting?
THE VICE-CHATRMAN (SHRI BHUBANESWAR KALITA): Till this Bill is passed.

SHRI DEREK O° BRIEN: Who says, Sir? Who has said it? Has the sense of the

House been taken? ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALTITA): I think,...

SHRI DEREK O° BRIEN: No, no. It has not been taken. Sir, the sense of the Housge
has not been taken. This is not a free market where hon. Minister stands up and says,

¢ we will continue up to 7 pm.” No.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I think, hon. Deputy
Chairman has already taken the sense of the House. ...(terruptions)...

SHRI DEREK O° BRIEN: No, Sir. He has not taken the sense of the House.
. (Iterruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Okay. I will look into

the record. ...{Tnterruptions)...
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SHRI DEREK. O” BRIEN: No, no, Sir. ...{Interruptions)... He has asked the hon.
Minister. Has any leader of the party been asked? Has any leader of the Opposition,
be it Congress, Trinamool, SP or any party, been asked? ...({Interruptions)... Sir, one
minute; one second. You are passing ninth Bill today without scrutiny! Sir, nine Bills
have been passed! Not a single Bill has gone in for scrutiny. You cannot take the
Opposition for granted like this. No. You will have to take the sense of the House. The
hon. Deputy Chairman did not take the sense of the House. He asked the hon. Minister
and the hon. Minister says that he 1s willing. We are not here to be counted as numbers.
We want to be constructive. We want to be a constructive opposition. We have been
cooperating with the Government. But, it does not mean you can take us for granted.
This will be too much. Nobody has been asked. ...(Interruptions).. Nobody has been
asked. ...(Interruptions)...We have been sitting here.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please sit down, Mr.
O’ brien.

SHRI V. MURALEEDHARAN: Sir, I did not say...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) Mr. Minister, please sit
down. I am saying that the sense of the House has already been taken. If it is otherwise,

I will find out. Now, Mr. Minister.

SHRI V. MURALEEDHARAN: Sir, it is wrong to attribute that my view was taken.
In fact, the hon. Deputy Chairman took the sense of the House. The House said that
it wanted to discuss this Bill for two hours and said that it wanted to discuss till it is
over. So, he came to a conclusion. ... (Interruptions)... Let me finish. ... (Interruptions)...Let
me [nish. Kindly hear me. ... (Interruptions)... Kindly hear me. ... {Interruptions)... Let me
finish. ... (Interruptions)...1 am not yielding. ... (Interruptions)... So, when it was 6 o clock,
hon. Deputy Chairman said that today” s List of Business includes all these items. When
he said about taking up of the third Bill, there was, of course, opposition from a lot of
hon. Members. But, there was no opposition up to the second Bill. ... Inuterruptions)...So,
obviously, the hon. Deputy Chairman announced it. So, it is wrong to attribute that the
hon. Deputy Chairman is doing at the behest of the Minister. No. We wanted it to be
concluded earlier. But, everybody wanted to discuss this Bill at length. So, we have
decided to discuss it for two hours and we will discuss it for one more hour.

- (Interruptions)...
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DR. K. KESHAVA RAQ: Sir, let the hon. Minister not get confused. It is very simple.
First, when the hon. Deputy Chairman wanted it, we asked for two hours as far as this
Bill is concerned. We said that one hour will not suffice. Even the hon. Leader of
the Opposition said that time for this Bill should be two hours. So, we said that the
House would discuss this Bill for two hours. It does not mean that two hours will have
to be taken today itself. It is two hours for the Bill. ... {Interruptions)... This 1s number

one.

Secondly, Mr. Derek raised an objection as to who has taken the sense of the
House. After all, we should have taken the sense of the House or approval of the House
for sitting beyond 6 0” clock i.e., up to 7 o clock if the House wanted. That was not taken.
So, earlier thing stands i.e., we will discuss this Bill for two hours, but not necessarily

today.

Thirdly, what yvou said is that the hon. Deputy Chairman did say that we have to
take up the third Bill also to which we had opposed. We shouted and said, © Look, the
second Bill itself cannot be completed within the time. So, where is the question of

imagining third Bill?” This is the question.

SHRI JATRAM RAMESH : Sir, [ am going to be in minority with my {riends. We
agreed that we will discuss this Bill for two hours. That was the only sense of the House.
There was no sense that we will extend the time of the House. We said that we will sit
for two hours to discuss this Bill. My request is: Having sat for two hours, let us sit
for another half-an-hour and pass this Bill. We will finish this Bill. Let it go through.

(Interruptions)... Heavens are not going to fall. ...{Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No cross-talking. Let
me listen to him. Mr. O’ brien.

SHRI DEREK O" BRIEN: Sir, I am not saying we should pass the Bill or don’ t
pass the Bill. All T am saying 1s that there 1s a certain convention. If we are agreeing,
we can sit here for half-an-hour or one hour. Please understand. Sir, you look at
what was said at 6 o” clock. [ completely agree with Mr. Jairam. We can sit for half-
an-hour. But, the issue is: You look at the proceedings. The sense of the House
18 to be taken from the Chair The sense of the House was not taken. My simple
request here 1s: The BIP, the Government has a thumping majority there and, looking
at what has been happening in the last ten days, they will have majority here as
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well. But, it does not mean that the opposition will concede their opposition rights.

That 1s my hmited point.

sft Folled FHR ol RIS IoET 84, foeel) #eied, I8 [&e Sl continuous
el WEl ®, e fIY € gve & gHY &l 91d g3l A el @l el fRHey

¥, “Consideration of any business entered in the List of Business for Tuesday, July

16, 2019 and not concluded on that day” . Ta-mic ©1 ffensl @E @1 & fF &H
F [EHHA B, A BT TH Al F T R insist IWOI® E?

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): As you see, only a few
speakers are left. I think, as the hon. Member has said, we are left with only a few
speakers, who will be able to finish within the prescribed time. So, I think, I can take
the sense of the House: Let us finish this Bill?

SOME HON. MEMBERS: Yes, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Okay. Now, Shri
Prashanta Nanda. You have three minutes. .. (Inferruptions).. We have given the

extended time.

SHRI PRASHANTANANDA (Odisha): Sir, this Bill 1s related to the Ordinance which
was promulgated on 7th March, 2019. This Bill proposes to set up two Central Universities
in the State of Andhra Pradesh. When the bifurcation of Andhra Pradesh took place in
2014, 1t was decided that one general Central University and one Tribal Central University
will be given. Though five years have lapsed since then, yet I must thank the Government,
especially the hon. Minister, for keeping their commitment and Andhra Pradesh has got
its due. Number two, when talk about general Central Universities, which every State
was awarded, including my State, Odisha, at Koraput, the motto of awarding these
Central Universities is nation building. No doubt, the motto is very, very sacrosanct. A
Central University at Koraput was promised in 2009. It 1s now 2019. Ten years have
passed since. And, how the nation building is being done through that university can
very well be imagined by the faculty position there. There is not a single Professor; out
of twenty-three Assistant Professors, there 1s only one Assistant Professor; and, out of
137 teachers, there are only 17 teachers. Can such a big goal of building the nation be

achieved in such a situation? .. (Interruptions)..
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THE VICE-CHATRMAN (SHRI BHUBANESWAR KATITA): Please conclude. Your

time 1s over. .. (Interruptions)...

SHRI PRASHANTANANDA: No, Sir. Please give me some more time because there

were so many disturbances in the House when I started. .. (Interruptions) ...

THE VICE-CHATRMAN (SHRI BHUBANESWAR KATLITA): But, your time is over.

... (Interruptions)... Your party time is over. So, please conclude. .. (Interruptions)..
SHRI PRASHANTA NANDA: Sir, please give me just one more minute.

[ want to know from the hon. Minister as to when the faculty position in the Central
University, Koraput, will be adequate. I also want to know whether in other States where,
generally, universities are there, their condition is the same or better. I want to know this

from the hon. Minister.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank vou.

SHRI PRASHANTA NANDA: Sir, now [ come to Tribal Universities. This is very,
very mmportant. [ am thankful to you that you have already given one Central Tribal
University to Andhra Pradesh. Other Members were also saying that Odisha, Jharkhand
and Chhattisgarh have tribal population. In Odisha, there are 30 districts. You go to any
district, you will find tribal people there. So, those States which have got more of tribal
population, they must also be given one Central Tribal University. Thank you.

THE VICE-CHATRMAN (SHRI BHUBANESWAR KALITA): Thank you. The next
speaker 1s Shrimati Kahkashan Perween.
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THE VICE-CHATRMAN (SHRI BHUBANESWAR KALITAY): Thank you Kahkashan
Perweenji; you have finished in time. The next speaker is Dr. K. Keshava Rao. You have

three minutes.

DR. K. KESHAVA RAQ: Why, Sir? It is increased to five. You told me because of
two hours.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No. No. It is three

minutes.

DR. K. KESHAVA RAO: No, No. Three minutes was increased to five. It is my

submission. ...(Interruptions)...

THE VICE-CHATRMAN (SHRI BHUBANESWAR KATITA):: It was two minutes; it
is increased to three minutes. ...(Tnterruptions)... That is what is written here.

. (Taterruptions)...

DR. K. KESHAVA RAO: You expect me that T speak on it for three minutes!
. (Tuterruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I will have to follow the
time schedule. ..(/rterruptions)... because I will have to finish it in half-an-hour.

..(Interruptions)...

DR. K. KESHAVA RAO: So the Chairman expected us to speak on this Bill for two

minutes! ...(Tnterruptions)...

THE VICE-CHAIRMAN: My mandate is to finish it in half-an-hour. ... (fnterruptions)...
You start, at least.

DR. K. KESHAVA RAO (Andhra Pradesh): I know, Sir, you will give me two minutes
extra.

Sir, when the Minister introduced the Bill, we expected that he will speak on the
content of Central University, not to give us the information that the T.ok Sabha passed
it two times or the Budget is so much and like that. Whatever it is, we expected him
to tell us what exactly is the concept of the Central Universities as against the regular

universities.
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Sir, I stand to protest very strongly with all emphasis at my command against the
way you have dealt with this Bill. T am for the Bill; I am for the two Universities. He
says that this is fulfillment of the A P Reorganization Act. The A P. Reorganization Act
spoke on the same page about the Central University for Telangana. But it is not there.
Your step-motherly attitude is not understood by us at all. You perhaps might be
thinking that we have not given the land. T know. But we said, we have two hundred
acres as far as the Central University of Hyderabad is concerned, and if you had to just
give us the decision, the Central University of Hyderabad would have accommodated
people there for a temporary period, and we would have adjusted the Tribal University
at Adilabad. But you have not given that. Shri Narasimha Rao has spoken. Most of vou
people did not understand Telugu, I suppose. He just spoke what he spoke at the pre-
election time. It was a poll propaganda. It was said that they have given everything to
Andhra Pradesh, more than what Andhra Pradesh asked. That is what he said in poll
campaign. He said at the polls it but did not get a single seat. That is the result. Now,
he said that within the Plan Period, they had given many institution. But it took nearly
six years, my dear, Sir, to give these two Central Universities to those people. Now, tell
me, as [ar as the Tribal University 1s concerned, do you want the Tribal Unmiversity to
be only for tribals or anybody can join where tribal studies will be taught? This concept
was being discussed, and 1 was a part of it, at that time when we were discussing the
issue. But we did not clear it out as to what exactly we should do as far as Telangana
is concerned. Now vou are coming out with this Bill. That has to be given first, because
jurisdictions are earmarked here. They are only for States. That means what you are

giving 1s just Central funds, nothing more than that.

3ir, let me now go to the way the Central Universities are functioning. Sir, have you
looked to your rosters? | am a member of the Senate of Hyderabad Central University.
The question is, the roster is not followed, your own HRD orders wherein you are asking
the Deans and other HoDs to chair when screening committee meeting takes place,
screening is done as far as selections are concerned is not follolwed. That doesn’ t take
place. These things happen. The reservation is not honoured. There is alienation of
students belonging to Harijans. You know Hyderabad Central University’ s case of
Vemula, of our own boy. Then there are suicides. Three suicides took place in that
University. Why? What could be the reason? It is the alienation. Why is this alienation,
particularly, in the Central Universities? That has to be probed into. That has to be

studied. We don’ t get the data as far as the research is concerned for these boys. We
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don’ t get the project money which you get for other universities. IIT gives you
¥ 35,000 or ¥ 40,000. In the Central University and other Universities, you don’ t get it.
This is what exactly is the question. The Minister must look into it and HRD Ministry
must look into it. You are coming out with a new beautiful. bigger institution to manage
the universities. But these issues are there with vou, the reservation, the rosters, the
students’ alienation, and as he said, the politics among the students. How are you
selecting the VCs? You look for your men and give it. Anybody who has * background
gets a VO s post! T am telling vou.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

DR. K. KESHAVA RAO: With responsibility, I am telling you. So, that it should end
somewhere. I must also end the speech because time is up but, nonetheless, let me tell
you, we have to have a clear concept of the Central Universities. We do have umversities.
This is not the first university that you are creating for us. But it should be different.
It should be different either academically or administratively. So, vou have to have very
clear ideas as to what exactly you mean by a Central University. Again, I strongly protest
one thing —you had promised an IIT and IIM and tribal university for Telangana, but
you have not honoured it. I hope, at least now you would hasten the process and give

us those institutions.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KATLITA): Thank you very much.
The next speaker is Shri K. K. Ragesh. ... (Inferruptions)...

e} wur Tl (-G, TR, @1 TP organization & A9 & " H S¥ RE
O dEl Wl Hhdl 27, (TEGEH). .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I would check it. If
there 1s anything unparliamentary, that would be expunged. ... (Interruptions)...

DR. K. KESHAVA RAO: [ withdraw those words. Anyway, people would have heard
it, but I withdraw those words.

SHRI K. K. RAGESH (Kerala): Sir, to begin with, I would request the hon. Minister
to take steps to rename the proposed Tribal Unmiversity as Rohit Vemula Tribal University,

who succumbed to mstitutional murder.

Sir, while welcoming this Bill to establish two universities in the State of Andhra
Pradesh, 1 take this opportunity to put before the hon. Minister certain pertinent issues

that confront the education sector, especially higher education, in our country. As we

*Withdrawn by the Hon. Member.
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all know, universities are the dwelling places of ideas and idealism. They are supposed
to create knowledge. They are the centres where knowledge production takes place. If
we depend on private universities or foreign universities for knowledge creation, it
would amount to intellectual dependence on these institutions. So, I feel it is extremely
important to strengthen the public-funded university system n our country. 1 say this

keeping the new education policy of the Government in mind.

Sir, we make a lot of rhetorical statements so far as establishment of world-class
universities and institutes is concerned. How many universities in our country have got
the * world-class™ tag? If you go through the QS world universities ranking and consider
the top 400 universities in the world, do we have a single university that ranks within
those top 400 world-class universities? No, Sir. Then, why do we make such rhetorical
statements? I wish to know from the hon. Minister what efforts we are making for
ensuring quality in the university education system. If you take Central Universities, vou
would find that 8,000 teaching posts are lying vacant, and 40 per cent of the total faculty
is appointed on a temporary basis. Sir, I do not know whether any person with good
academic credentials would opt for a temporary faculty position. All these things affect
the quality of our university education. Again, vast majority of the students are dependent
upon State Universities and affiliated colleges. What support is the UGC giving to those
universities? Budgetary allocation for education, especially higher education, has been
drastically reduced. The Kothari Commission had recommended that six per cent of the
GDP must be spent on education. HEven they had included that in their election mamifesto,
but what is the reality? If they want to ensure six per cent of the GDP on education,
they would have to earmark, at least, 10 per cent of the Central Budget on education,
but what is the status? Budgetary allocation has been drastically reduced. In 2014-15,
the total budgetary expenditure was 4.1 per cent, while last year, the total expenditure
was 3.17 per cent. You may be making some nominal increase, but when you take the

whole budgetary allocation as a percentage, it 1s declining year after year.
THE VICE-CHATRMAN (SHRI BHUBANESWAR KALITA): Please conclude.
SHRI K. K. RAGESH: Just one more minute, Sir.

Sir, give me one minute more. What happened to the education cess? Right from
2014, we are collecting cess. As per the CAG Reports, T94,000 crore are lying unspent.
This is on the basis of the CAG Report. You are imposing and collecting 3 per cent cess

on education and that remains unspent, and that too at a time when our universities are
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starving of funds, when the quality of education is getting deteriorated and when our
university system is getting privatised as you are depending on private players and
foreign players. Sir, this is not the way. You have to strengthen the public-funded
university system. [ am appealing to the Government to take steps for ensuring the
quality education of our children by way of strengthening the public-funded education
system. Thank you.

THE VICE-CHAIRMAN (SHRI BEHUBANESWAR KALITA): Prof. Manoj Kumar Jha,

you have three minutes.

PROF. MANOJ KUMAR JHA (Bihar): Yes, Sir, I know the tragedy. Hon. Vice-
Chairmarn, Sir,

HHea-T-5%5 H1 TR RN <,
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not always in a right way.
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HY, T U 3N ATIE ¥ WY, U lighter vein H &1 W1 WIg-iRrE AANSH ¥,
MY SHH 420 BIIS Toldl ¥, 319 AT o1 SHPI 421 BIS &Y ST AT 419 WIS
T AINTY, ST 420 B e@HY I A1 R0 FEddt €1 W, g T 96 IR FEAl
T AR ot W SeE @1 gda |t gt B R aeft s I Sft 9 (@2EE)..

SHRI GV.L. NARASIMHA RAQ: Sir, [ have a point of order. ... (Interruptions)...
THE VICE-CHAIRMAN: Under what rule?

SHRI G VL. NARASIMHA RAO: Sir, I have a point of order. The Rule says, “You
are not supposed to use offensive expressions about the conduct or proceedings of the
House” ...(Interruptions)... What has been said just now is an offensive expression.
..(Interruptions)... This is beneath the dignity of this House and that must be expunged.
..(Interruptions)... 1 think this should be expunged. ... (Interruptions)...

THE VICE-CHAIRMAN: I will look into the records. Please, carry on.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, the next speaker

18 Shri Swapan Dasgupta. 1 am sorry; you have only two minutes to speak.
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SHRI SWAPAN DASGUPTA (Nominated): Thank you for this astonishing generosity,
Sir. T will just make a few very quick points. The first is that we have heard people from
across the Benches, demanding Central University from different States - West Bengal,
Odisha, Tamil Nadu, etc. etc. Sir, the basic point which I want to address 1s; Do we have
any conceptual clarity as to what exactly should distinguish a Central University from
a State University? Education is in the Concurrent List. But, do we have that clarity in
our minds? Given the nature of the problems which various Members have elaborated,
I feel that there is a total confusion on this basic point. Number two, Sir, I want to refer
to this question of the Tribal University. It is a very noble endeavour and the subject
needs thorough research, elaboration and study. But, what 1s the purpose of restricting
the arena of Tribal University to the whole of the State of Andhra Pradesh alone? It can
be located in the State of Andhra Pradesh which 1s fine, but the status of that University
should be national because, after all, the tribal population does extend far bevond
Andhra Pradesh. Keeping in mind the spirit of the Andhra Pradesh Reorganisation Act,
I feel that that 1s something up on which the Government should act. Finally, Sir, T just
want to make a point as to what universities are we striving for. And, again, here is a
complete confusion. There is one type of university which seeks the pursuit of knowledge;
knowledge for its own sake and, then there is another sort of university which impart
skills. Some people call it a research university versus a teaching university. Unfortunately,
Sir, we seem to have mixed up all these categories, with the result that today, the entire
university sector 1s confronted with the problems which we are seeing today like lack
of classrooms, lack of facilities, lack of absolute teachers, etc. The exodus goes to the
private universities. Therefore, while supporting and endorsing this proposal, I do wish
that the hon. HRD Minister takes it upon himself that while formulating the new
education policy, which they are doing, they will take into account some of these basic
fundamental questions which have unfortunately remained unanswered for very long.

Thank you very much.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, the establishment of a Central
University and Central Tribal University in Andhra Pradesh is an obligation under the
AP Reorganisation Act which was enacted in 2014. The hon. Law Minister is just now

leaving the House. T wish he would also remain present.

THE MINISTER OF LAW AND JUSTICE; THE MINISTER OF COMMUNICATIONS;
AND THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): This matter 1s related to the HRD Ministry, not the
Law Ministry.
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SHRI V. VIJAYASAT REDDY: It is concerned with the Law Ministry also. In fact,
I have seen the Bill. The entire Bill comprises 17 lines. I really don’ t understand why
the Government has taken five-and-a-half vears, that is, 66 months, to bring this enactment.
This is my first point.

Sir, as it relates to my State of Andhra Pradesh, I am more concerned about this Bill.
I have four points to be brought to the notice of the hon. Minister. First, I am talking
about the Tribal University. The total cost of setting up the project, as per the Detailed
Project Report, and as per the report submitted by VC, is about ¥ 950 crores. The
Ministry, in the last year, and in the present Budget, together has sanctioned about
T 18 crores. At this rate, how many years will the Ministry take to complete the
permanent campus and permanent infrastructure? I request the Minister to address this
1ssue. The Minister has also stated that he will be completing it in two phases of two
years each. Five-and-a-half years have gone, and he now says that it will take another
four years. Going by the Minister’s words, if T950 crore 1s sanctioned 1n the next year,
probably, the entire process would be completed in nine vears’ time. This is the state
of affairs so far as this issue is concerned. In the light of this background, 1 request
the hon. Minister to fix a timeframe even for completion for this University and completion

of infrastructure.

Sir, coming to the Central University, I would like to say that the Central University
has been functioming. This 1s the second year of operation for the Central University,
which is set up in Andhra Pradesh. Tt has no permanent campus and no permanent
infrastructure. Even the academic Professors are recruited on temporary basis. So, 1
request that academic posts should be filled up on permanent basis, and not on

temporary basis.

Sir, I would like to draw the kind attention of the hon. Minister towards the Andhra
Pradesh Re-organisation Act. That is why, I wanted the hon. Law Minister also to be
present. According to the hon. HRD Minister, 11 umiversities have been set up - 11M,
ATIMSS, IIIT, IIT, NIT, Central University, Tribal University, etc. None of these 11
universities has got any permanent infrastructure. None of the universities has got the

permanent academic Professors. This is the pathetic state of affairs.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now.

Your time 1s over.

SHRI V. VIJAYASAT REDDY: T will just conclude. Sir, I request the hon. Minister

to have a timeframe for providing permanent infrastructure for all these umversities.
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Apart from this, at the time of enactment of Andhra Pradesh Re-organisation Act, the
then hon. Prime Minister of this country, Dr. Manmohan Singh, had promised that the
Special Category Status would be granted for the residuary State of Andhra Pradesh.
That is the promise which has not been fulfilled by this Government. I request the

Government of India to fulfill that promise also. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is

Dr. L. Hanumanthaiah. You have five minutes.

DR. L. HANUMANTHATAH (Karnataka): Sir, regarding the establishment of one
Central University and one Tribal University in the State of Andhra Pradesh, the
Minister has said, “To increase the access and quality of education of higher education
and also to facilitate and promote avenues of higher education and research facilities
for the people of this State” Sir, the establishment of a Central University and a Tribal
University in Andhra Pradesh is a welcome step. I have two questions to ask here. You
are establishing a Tribal University, whereby the tribal art, culture and customs will be
preserved. Sir, it is good that you want to preserve the art, culture and customs of the
tribal people but what about the life of tribal people? Will they have to stay like that
only or do you wish to bring them out of their situation? Preserving the culture of any
primitive people is a welcome thing but it 1s not good to keep them just as they have
been living in their primitive stage, and, we should never do that. We should preserve

their culture but what 1s more important is to bring them to the mainstream of the society.

Secondly, Sir, for the advancement of technology into tribal art, culture and customs,
what are we doing? How do we interpret the advancement of technology into their life?
By doing that, how do we bring them to the mainstream? That should be a matter of

research in the Tribal University.

Sir, there are tribals across the country, not only in Andhra Pradesh. In fact,
compared to other parts of the country, Andhra Pradesh has got less percentage of tribal
people. I sincerely request the Government to, at least, open four tribal universities in
different parts of the country, open these universities in the East, West, North and
South. With the help of study and research in these four umiversities, you will be able
to take care of the real needs of the tribal people.

Sir, there are some other important points. Sir, we talk of having a tribal university
like this, a Dalit university like this, and, an upper-caste university hike this, but my
question is: will our universities have to work on this basis? Is it a welcome thing? [

have a doubt. The Ministry of Human Resource Development has to think over this
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point, whether even the umiversities have to be built on religion or caste. Sir, every
university should have a research wing for tribals, dalits and other culturally important

communities. ... (Interruptions)...
SHRI GVL. NARASIMHA RAO: But the draft that vou prepared... ...{Inferruptions)...

DR. L. HANUMANTHAIAH: Just because I have done a mistake...
...{Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You do not have to
reply to him. ... {Interruptions)...

DR. L. HANUMANTHAIAH: No, no. My dear Rao, just because I have done a
mistake... ... (Interrupitions)... Does it mean that you have to practice it? ... (Infervuptions)...

You should not do that. ...({Interruptions)... You should not do that. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No cross talks please.
Mr. Rao, please sit down. ...(Interruptions)... You don’ t have to reply to him.
..(Interruptions)... Please be seated, Mr. Rao. ...{Interruptions)...

DR. L. HANUMANTHAIAH: Sir, most of the universities which have come up in
the country are facing acute shortage of academic stafl and infrastructure. Sir, we have
hundreds of universities in the country but there is shortage of staff, ranging between

20 per cent to 80 per cent, in all the universities.

Sir, most of the universities are running on contract basis. Honorary teachers are
running the universities. s it good, Sir? Can you impart very good academic education
if we have contract teachers in these universities? Sir, [ request the Government to give
utmost priority in appointing Professors, Lecturers and adequate stafl to run the

universities, which is the basic necessity for running any university.

Sir, this Government is very famous in interfering in the autonomy of the institutions
and the universities. Don’ t think that T am accusing the Government. At least, in the field
of education, please do not destroy the autonomy of academic institutions or universities.
We have seen the case of Vemula and the INU. There are many more universities, I can
make a list. Please do not allow destruction of autonomy of any constitutional institution,

particularly, the academic nstitutions and universities.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude. Your
party has two more speakers.



Government [16 July, 2019] Bills 447

DR. L. HANUMANTHAIAH: T am concluding, Sir. Sir, you take any university in
the country. They are not just facing shortage of teachers. But there 1s a lack of academic
background. There is only one Indian Institute of Science which is in Bengaluru which
is finding a place in the list of universities of the world. I am feeling very sorry for our
universities. What 1s happening to our universities? Why there is lack of academic
background? Is it the politics which is working there? Or is it the politics of different
political parties, any political party for that matter, that has got higher ranks than the
academics? Our Vice-Chancellors have to be appointed on the basis of academic
credentials. They should not be appointed on organizational basis. They should not be
appointed on the basis of any political leanings. They should be appointed on the basis

of very clear merit. Thank you very much, Sir.
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THE VICE-CHATRMAN (SHRI BHUBANESWAR KALITA): Thank you. The next

speaker 1s Shri Kanakamedala Ravindra Kumar. You have three minutes.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, this is an
issue related to our State. I thank you for giving me this opportunity to participate in
the discussion. The Bill is meant for formation of a Central University and a Central
Tribal University in Andhra Pradesh. Section 3C and Section 3D respectively have to
be included by amending the Act. In fact, a Central University has already been
functioning under temporary sheds. No permanent faculty 1s there. Guest faculty are
there. There are no permanent structures. Now, it has been running with a few students

without any infrastructural facilities.

Sir, as far as Tribal University is concerned, the hon. HRD Minister has given a reply
to a Starred Question before this House on 11th. The Union Cabinet has already
approved the proposal of establishment of a Central Tribal University in the State of
Andhra Pradesh with the provision of funds of T 420 crores for meeting the first phase
expenditure towards establishment of Central Tribal University. Already, the AP
Re-organization Act was enacted in the year 2014. More than five-and-a-half years have
completed. [ am thankful to the hon. HRD Minister for introducing this Bill, at least, now
before this House. The only pity 1s that only ¥ 18 crores have been released for this
purpose. The total expenditure is ¥ 950 crores. How many years would it take to
construct permanent buildings and infrastructural arrangements? Likewise, there are
eleven educational institutions as per the 13th Schedule of the A P Re-organization Act.
It 1s not the mercy of any other. By virtue of the division, the Andhra Pradesh has
sustained huge loss and the AP Re-organization Act has mandated a provision to
constitute Central institutes. A total of more than ¥ 13,500 crores have to be released
for that purpose. About T 638 crores have been released. Remaining more than ¥ 12,900
crores have to be released for establishment of institutes specified under Thirteenth
Schedule. If that 1s so, how many long years will it take? So, merely introduction of a
Bill is not sufficient. Therefore, through vou, I would request the hon. Minister to take
care of all educational institutions under Thirteenth Schedule of AP Re-organization
Act, to sanction the required funds and also to see that buildings are constructed. The
Andhra Pradesh Government has already allocated ¥ 525 acres in Relli Village in
Vizianagaram District long back. A compound wall has also been constructed. No steps

have been taken so far. So, the dreams of the Andhra people did not come to reality
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till now even after six years. I request the hon. Minister to take a special care with regard
to not only Tribal University and Central University but also the other educational

institutions as per the Andhra Pradesh Reorganization Act.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KATITA): Please conclude. Your

time 1s up.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, I would like to mention one
more issue. There is another village. Now, the present Government wants us shift the
present university from one place to another place. I do not know the particulars of that.
But, the Selection Committee has already inspected and it has already got approval. 1
would request the hon. Minister to take steps to construct the University at Relli Village
of Vizianagaram District which was already approved by it. Thank you, Sir
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KATITA): Next speaker is
Shri Sushil Kumar Gupta.
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e iew wrell ¥ oy H 34 W wHlew wiefl § Haryana Central University
W 76 WRiT Hiew @il € soEEE H 67 Wi, BAMEA U9 H 60 WRIT 307 afEem
i Ew B WS €, del 88 Wi oW Wil €1 ool 60 Wi IFEiEs & um
STETR S infrastructure 1 3194 & | 377 &9 <% & 9d™T ] faculties & A ¥, Helyd




Government [16 July, 2019] Bills 455
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S aef ue gl faamd sl &1 § onud Frdes @ aedl § (6 el ofiv
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WWW?WWWW%W%ﬁﬂﬂ:ﬁfacultyﬂﬁt‘mfﬁﬁ,
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JURTERET (3t YERER BIfRTAT): ERIATE, 319 conclude BT

sft efier puR T HEley, § MR Y FEaes R emEdn § 16 3y STel W
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Agi WAl SRR YO[B dg Wk, g-dig |

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is

Shri Syed Nasir Hussain. Mr. Hussain, 1s it your maiden speech?
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SHRI SYED NASIR HUSSAIN (Kamataka): No, Sir. It 1s not my maiden speech.

THE VICE-CHAIRMAN {(SHRI BHUBANESWAR KALITA): All right. You have five

minutes.

SHRI SYED NASIR HUSSAIN: Sir, I thank you for giving me this opportunity to
speak today. 1 have prepared so much that I would have needed, at least, 20-25 minutes
to make all the points. Many speakers before me, including my own party colleagues,
have raised many issues, and have spoken about many things which I wanted to raise.
I would just like to restrict myself to two, three points, for which I think, T have three,
four minutes. It is actually good to see that the Government is honouring the promise
that was made to the people of Andhra Pradesh in the Andhra Pradesh Reorganization
Act of 2014. 1t is also good to know that the present Government is not only honouring
the promise that was made by the previous Government, but, at the same time, this
Government 1s also thinking of expanding the higher education. Several points have
been made by several Members here. But, [ would like to refer specifically to the points
made by the BIP Member from Andhra Pradesh. He was speaking so much about the
achievements of the Modi Government in the last five years. I need to remind the
Members in the Treasury Benches. I would like to give some data here and especially
to the friend who was speaking about Modi Government and its achievement in the past
five years. As of 2017-18, 1,20,769 Assistant Professors and 45,148 temporary teacher
positions have not been filled. Over 2,07,000 teaching positions are vacant at all levels.
This 1s the track record of the Government. We can speak about the new umversities,
we can start new universities, we can start new nstitutes of higher education, but if we
dor’ t have faculty positions filled, if we don’ t have new professors coming over, I think
it will be a sheer waste of money and the Government should, while starting new
universities, concentrate on filling up not only the positions, but also trying to attract
some of the best brains from different parts of the world. We have our own people
working in different universities across the world. Probably the reason here 1s, the kind
of freedom and autonomy, which is necessary for a university functioning, 1s not there.
That is the reason some of our best friends are still teaching abroad. Someone here was
speaking about attracting students from abroad and this was also mentioned in the
Budget Speech. I would like to mention it here. §3I ol © o arlard} merRme @
HEW did ¥ @ 91 I think it is very important to note that if we need to attract
students from other parts of the world, if we need to attract foreign students, 1f you think
students studying in India have done very well, —specially he was mentioning about

Nepal and other countries where they are heading Governments —they should also
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understand that if we need to attract the students from different parts of the world, we
should try and give an atmosphere where there is no fear, where the students can come
to our country, where there is law and order, where there is no social problem, where
there is no mob lvnching, where there is no lack of peace and order in the country. Only
then the students from different parts of the world will be attracted to India. There are
many speakers who gave so much of data about how there are no professors. But [
would just like to mention here that in 12 of the 40 Central Universities, 75 per cent of
the professors’ positions are vacant and in two universities, one Central university of
Haryana and the other Central umiversity of Odisha, 100 per cent positions of professors
are vacant. If you look at the declining rate of filling the faculty positions, in 2013-14,
there were 1,25,338 professors who were working. From then to 2017-18, it has come
down to 1,14170. That means about 14,000 professors’ vacancies are not being filled up
or the number of professors has come down. If you look at the figures for associate
professors, in 2013-14, it was 1,82,681 professors who were working. In 2017-18 it was
1,39,000. There is so much of data which says that in the past five to six years, not
enough attention has been given to higher education, no faculty positions have been
filled, rules have been viclated. There 1s so much interference by the Government in the
universities, especially Central universities. They are trying to monitor other universities.
They are trying to coach a university as to what the university has to do. I think, what
1s needed now 1s not the establishment of new universities, but what is needed now 1s
to preserve the autonomy and independence of our universities. Only when we preserve
the autonomy, there can be more creativity. More creativity will only help the nation to
grow. There are so many other things. I would end by informing the House that there
was one important news item today. It was a good piece of news. There 1s one,
Mr. Ramgel Meena, a security guard at JNU, a first generation learner, has passed the
entrance examination for admission to BA. He was supported by the students and

teachers of JNU. I think, this is how a university should be.

With these observations, I support the Bill. Thank you.

3 YRR (SR TSI, g9ae SUNUEIE TRIed, e [aeaiEme (HEnes)
TeERI, 2019 U qgSM WA Uiét @ TR ¥ H dler & [0 wer gan g A7t wef
A B gt @) A "' pHR AREd] Sl 59 el @1 Wi ewd) § 1 A8l dgd
A fage wlrll 3 5w e w ol Tt @) ¥ gEfey 421 99 W) 9gd 9 el dEel
8l # gddl ofee el <edl & b &1 bl fosafdenerii o1 wirea 4 sy udw
I H Seaer fien SR argeE gfaenar o A f W AR g s mREd,
A 5l Q1 bl fasafdenrers Weltl, 98 ol TR A bEdl [Ba 8, a8 U el dhaH
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SUHHTERE (311 a-r=aR Fiferan): 378 THG B3 | 5 W =i & ¢ ]1 6 P1 THY
o, 319 &l HS I FHA over &1 IHI 8|
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Mr. Tiruchi Siva.

Please restrict to vour time. You have three minutes.

SHRI TIRUCHI STVA (Tamil Nadu): Sir, the proposed amendment is to amend the
Central Universities Act, 2009, to establish a Central University and a Central Tribal
University in the State of Andhra Pradesh by fulfilling one of the obligations of the
Andhra Pradesh Reorganisation Act.

Sir, it is to be welcomed and I support this Bill. Andhra Pradesh has so far no Central
University. Sir, we assume, the Central University increases the access in quality of

higher education. Many hon. Members have expressed their concern here, especially
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those from Andhra Pradesh, and said that the total amount required is ¥ 870 crores. They
also mentioned about the targeted time. They expressed apprehension whether it is
possible to fulfill that since the amount allocated is not enough. I think, the hon.
Minister will take care of it, because it should not stop with an assurance of setting up
of university and creating infrastructure to impart education. My two important
observations are these. A recent research has revealed —I think, it is not out of place
to mention it here; it 1s very relevant because the hon. HRD Minister is here —that only
26 per cent of the passed-out engineering graduates are employable. So, by way of
getting a degree, a person is not qualified to be employed. This is the state of affairs
of our education. We are in a position to compete globally. And, of course, we aim at
that. So, I would request the hon. Minister to concentrate on the quality of education,
which is very important for the students. And, for that, some of the Members also raised
their concerns about teachers. If the teachers are given importance only then they could
impart to students what they actually need. Otherwise, we will just produce paper
graduates. So, only the quality of education, if improved, will prove to be real symbol

of higher education.

Now, I come to the Central Tribal University. I would like improving the knowledge
and advancement of tribal art and culture by giving importance to the tribal population.
It would, of course, teach other disciplines, like other Central Universities. But, 1 would
like to know whether the admission to the Central Tribal University will be only for tribal
students or for other students also. This 1s a very simple query. But, I wanted to know
this because this university would be first of its kind. And, we welcome that. But, please
clarify the ambiguity that has been created by the reasons given in the Statement of

Objects and Reasons.

Third, I reiterate, in the earlier Bill passed with regard to reservation in the Central
Universities, there were some exemptions to some umversities with regard to reservation.
My concern 1s, institutes of national importance and some research institutes already
do not have reservation. And, there are some exceptions in the Central Universities also.
I urge upon you that there has been a long history of how reservations were achieved
to uplift the socially and educationally backward masses. So, I would urge upon you
to kindly make reservations available in all the institutes of higher education. That would
be a great gesture of giving importance to the Scheduled Castes, the Scheduled Tribes,
and the Backward Classes.

1 hope, much would come after this amendment and by way of establishing the
Central University and the Central Tribal University. So, [ welcome this Bill and support
this. Thank you.



460  Government [RATYA SABHA] Bilis

SHRI BINOY VISWAM (Kerala): Sir, [ welcome this Bill. T also welcome both the
universities. | have great hopes that these universities will function as centres of
inquisitive wisdom and knowledge; as centres of secular thoughts; as centres of freedom,
peace, and fraternity; as centres of social justice and social progress; and, above all,
as centres that will uphold scientific tempers. With this hope, I raise my voice in support
of the propositions made by my comrades with regard to naming of these universities
—one in the name of Rohith Vemula, and another in the name of Makhdoom Muhyadheen,
the great Urdu poet and freedom fighter. These will be very simple gestures towards our
great fighters.

Sir, today, I read a study report by the UNDP and Oxford Poverty and Human
Poverty Index, which may be called multi-dimensional poverty index. It says that fifty
per cent tribals of India are poor; thirty-three per cent dalits and thirty-three per cent
Muslims are still poor. So, that should be at the centre of any attempt by the Government
when it talks about equality in this country. And, when we talk about universities, those
people who are deprived of human justice should be considered with all importance. So,
I hope that the new universities will take these facts into serious consideration. Sir, I
have a request to the hon. Minister to take note of. For the last six months, dalit
students and students from minority sections are not getting their scholarships entitled
to them, which 1s, Maulana Azad National Fellowship and Rajiv Gandhi National
Fellowship. All over the country, they are knocking all the doors and they are waiting
unendingly. T request you to personally look into the matter and see to it that their
scholarships are released immediately. Sir, in the Bill, it is said that tribal universities will
contemplate on tribal-centric higher education and research, including tribal art, culture
and customs. I would like to add tribal rights, which are most important. All over the
country, tribal rights are being snatched away. Those who are in power, those who are
rich, those who speak a lot about development are snatching away the rights of tribal
people. Their land 1s being snatched; their culture, their art, identity, everything is being
snatched away by them. So, please see that their genuine nights are upheld.

THE VICE-CHATRMAN (SHRI BHUBANESWAR KALITA): Please conclude now.

Your time 1s over.

SHRI BINOY VISWAM: With this request, Sir, 1 conclude. Thank you very

much.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Now,
Mr. Minister to reply.
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T1. &, HYE @ IR, 3M91 & fIT 1 let them concentrate and give reply on the
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MR. DEPUTY CHAIRMAN: Please, please, Keshava Raoji. ... (Interruptions)... Only
Hon. Minister’s reply will go on record. ...(Interruptions)... Please. ...(Interruptions)...
Mr. Minister, you address the Chair. ...(ITnterruptions)... Please, Keshava Raoji.
..(Tnterruptions)... You address the Chair. ...(Inferruptions)... @, @il | U det
d 1 A Sft @) dle 1 (=EEE). 3y Ul a8l ok fewefl 9 el | (@merm)...

DR. K. KESHAVA RAO: *

Suermafer: TR & a9 S wile, el . (@EeE).. e Sfay, w4 s
Pl diel & . (EEE)...

i e srERare el s, 89 a4l el Tewl S ga uid wE 9 Al
AT H IE IR ST e 1 g3 A1 2id wE 1 g Sg | afe ©Rl @ as
faerpa BT, A1 ¥4 ferd AT € ofk Fel 1 "y STy |l fefil | 59 9% 96 & 15
5 dis &, # fawar € e ofiw § 99 Wegall w9 o1, dfed dad e W

*Not Recorded.
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A, Poel [Gmaeed & S B ar Hem, ol H S R a1 o e gl sl
1 FEl 6 Se H I A, H oy uew gEiied THE, 2014 @1 AW @Y Il §
A H ofl bael a8 2014 BT &1 B @1 § b a¥ 2014 & 91, g1 °id wiedl d o
B3N, g% Sier § el 41 3w FH A 91T © w1l g% 9| H uE SiR el &
Rl e Tkl §1 . (FIEH)... 39, H ol O TRBR F a9 H Fwn ET g H 5TE
aR 4 ) dlel Hhdl €1 . (SEEF)...

sft Suwwvmfer #=T S omu Fun R SRR @1 E TEIEE e Tl 9
FE |

31 e urERare ‘Freie: 4 sufey @ w1 § 6 59 uim well § w® g qed
et o [T @1 T210T1 €1 778, 91 d1efd <Tel [ NIT 61 (01 61 T, 1 HAefH el
feb IM b1 w01 81 TS| Rl HicH ® b ISER b1 Wil 8 g, a1 HigH ® b
IIIT 6T WG €1 TS| 37751 378l Uael B 1 [T €1 T8l & 3R a8l @l fasafdere
AR W@lel S € €1 sAfT § arfg gawr &l 3R IHDBT S DI a5 9618 <1 =edl
g |

A, H 7€ PEA1 Aedl § B ¢ gde § WWEEa $w al<dib famd fagvey ol
b 4R gdE =edl €1 b dl g el & oa 0 ag @ b ] dae s €
i1 wfigd & AR B B9 w89 SR gEd) R ow @rll 3 aw g e 9w @
R EM? O Tl | bl i ol a1 w1 Sff 7 P i ugdd wRor § g ¥ iR
sH& udl el fhan wvu gl & pw uewll &) Az angiel ofl B dhdd 420 S,
AT S UM €SP ATER 485 HIIS Helll w17 wAl it ordl Twl v T €
I q91 T @ B off 5 420 FRIS B SFIE 419 A1 421 FUS & Wl H
bEdl ledl § b &9 IAd] [Hdl @) ugel 81 gel & QA1 81 W), A Uy ol
ygel €1 U v fay &1 g9 gd®) 42050 B &Y fEa #1431 Har g8 €1 3@
off o5 SepT Fa¥ G¥7d WX o, ARG =T W © S, df S9! ae | e ek, elfd
AT 20 db W E

A, bl fasafaener § 420 ws. (SEEr)...

AT <IRT 3R AferpIRar darea W I w3l (3 IMe ™ seEe): 8 420 BRIS
o @e Qv 1

2 vher iR FEi: T, 902.07 BRIS..(SERH). .

37t TMeTE areTge B AR [hdl B (FEuF)...

sft SRR sreEel Sfl, oMY FW @ SfST 9y Sifeg |



464 Government [RATYA SABHA] Bilis

2} e uraRETe Freid: S, o'l a6 daly i # [avy € 3 S 902.07
PRI T, SHH Wil WEEE € O WiEd § H SUH Ul aXU H 450 BN BUY
SR B W@ | S el St daren 9w @ Sud fOY Sicd TR 834.83 BRTS
TR H1 T 3R TH D U WU F AT 420 IS U SIRT B IE €1 TH g4
T S UAE b AR 870 HRIS B ol Je ¥ AR Wawd b1 o quRl e off
gg g ol AllY Sl anus del & ugel =Rl H - WY, il gg Sa el ue w=El
BT o1, TS |eeh! TEHN ¥ T8 & U &N | J% fa=afeenem, B & 1736.90
HS UG ¥, gHF AU gE gREa € fF ge arR wrel §OQR1 A ST | e
AN ¥ & dievaicy grilEd T weml g9 g9d oY te-ud wEN Y Ua-ud
f&s &1 wEEE WY W

A, Sl gl ard faRiyee s, 98 4 ofl fb geni fdels oI g sud oy
H 37U WA T § O 5O AR RT3 faeld € €1 S EHRI SR GQ¥ gAio
TFE, 2000" 3TN o, O § SR USW H HAl o 3R 3wl 19 anf & A Al 9gd
AT G =S §, el w9 StREs 1 gw del e uigl gg [ W s &g
&1 bl ¥ A Wt 9l F e The @l U@l ® SN oW ¥ g3 g€ Al A
Y 3P qig IB RPN W el B 1 Mok fg il Ale sy Hier S,
dl i sEF yb-Us Qg & AR A g il Y sy bRl [ du @) ) &
a1 S BH WY Foafay, 59 i a6 TR ofR ofeRINT wR %l g a3
d HRIM &, o) sadl sfeal wipla g8 1 41 9l @i &) eHN SR Bl gHh
forg qerg <=1 Ol wnfeee (wm@em).. Al Ren & &= A eresT e 8l IET ®, dl
FH-3-H9 fem & forg Tet 9 g o wnfey, e e @ 9w 9 vl w eun
AR T Bl A B R g

SEF Pl & a9 a § 9 Al B wWipfa < e g, oMfeT § R d $e e
g, de WY st A 1Rl e, i gr [aR1a o) el o, SHb1 ATSIH AS SR el
ol fd Sl del il gaied wae, 2014" &, SHH deir Wl uw 9wy & 3R de
¥ forT off v SHu fGsafasnem &1 ueee €1 TR ukESd § B e & T
W, 98 wledl Aol Sield fasafarnert T 1 BH IS IR a9 B IR
1 80 aR B el 8, el onfle a€l frell 1§ 5w 9 &) dw G
g, diifd W ur gHG [ARAR e 71 gH A Al [ 9w Haw g4 91d Bl
B P SR (S TAER Y] Al g wE el o, o ¥9 ¥R WY, g el
S S I S S A 1 2 4 M 4 5| S T R R L S TS B [ | B S G 1 | IS TR S
a1, STMEHT U <1 411 <T€1 | 317y % gAY [ s wraeiie @1 et eifl| e
f&= <o arelt S TR ugE A ' Swl, 99 &9 9E dei | Siedl 9 Siedl
W R A &SI | (SEET).
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A, agd wll < 81 7 g W be Aed § [ 32 abf & 91 92 R
ifer am e ¥ wHN uer H® St @ A v I el gfn sl gYoon vEl €
gt 39 Hed | uE ff fRm B S, ¥R TP 9od, UG I Sff 7 59 &6 @l
Cr N AR BT k) s M e e 1 21 1 s S A 1 1 | A <2 e
gl & By we ol w8 §1 e, g9 5 ad ugdl wias &) Vb el 9, Al
GH\_fIﬂ?ﬁ@?ﬂ@[WW@WW@WWEW?%WIIT,Bombay;
IIT, Delhi 3f¥ IS¢, Banglore b7 # 200 & 3fqx oMy RER 61 99 @ &1 30F
0 H aruep] sETg O Aredl €1 S WHY 500 % 3} 9 IHEIM ¥ SR 1,000 &
ey 23 HRIM E

S99, TAN Wb HHAT ST A HEFA & 3MaY S9h] TIT0H1 1 JA¥ad $ & g
<THM LRI 1 TR GRAPer P € iR $7¢ (60 U o HRIS Bl AT HIae
o &1 ardl el e & AR | bl S el onl H agd faaEar 9 $ed @wed g
o goic &H =<1 gan ¥, anu IRy, U guie &l Sl w6l el g 2013-14 W 66
TOR FRIS BT o1 3R 3N I€ 95 Bk &3S & T &1 399 fiodl av 3 #1
15 Tfcerd @t @Rt €1 A€ HH 81 Y81 € A UGN S &1 el (@EeE).. S
95 TR HRIE © . (EEH)..

MR. DEPUTY CHAIRMAN: Please take vour seats. ... {Interruptions)...
=it wer ai@REmer e sei a o 9 9l 15 ufdud @ s@ladl ®
it Suwpmafer, A wE ST Fuen omw WRR @1 FEIEA FE 9| HY

sft T vlaRare Freiw: e, S TR 9y #1 wole ¥, 9 915 Ui Bl
deiadl 1 @1 9uic & waE ¥ 8] i sl g9 HEFA & d8d © W8 8, afe {
I 30 E9IR PRSP A SHH ST, O U 1 ORd 25 B9R BRIS ] UIaE
&1 i, gn = W €] Had, 2013-14 & 91 AF just double B AT &1 gHley
U 8l & fd 9ole & e d dEl Bl ang ®1 H Ag dE wredl § (b S
Tl 9 euR) TesHe A 5H a9 W bW A €, 98 9gd ool 9 8 W ¥, 98 9%
FoIC P1 U €, AT URTSTQUl TRAM] @1 RO H Ny €1, i fas wt I
H et A, a6l

s, ugel a1 A iR @ Sl ol Hewde Sfl @ wuig g e s sH
9 ®l el - Study in India’ WA H M, HHSI, ATY, WIRA Bl Swd, $H WY 4gd
TSl & B9 B BT B SHH W 70 TR AN Pl Yoo ' TN &1 o Wik
G g we Al S A QY fasa i FDL & &s i Q9 bl A Gh Qur S, e
& & A gHARI Q¥ A9 b < &1 ¥, Sl e ¥4 qarER & e d W g gl
gl A |9 dg1 hub S9N g faen A e g YW 8l TR R
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[t T TR e

S, 3Tl YeIfore Turerh SR Mg [en i BT A FET US| o wEE H W
ST ST RR b e g Ten <l @l dew el 3 anl i eaR g w®R
W Fdl BT B 1 A 10 ToIR UM WM 9% g ¥ 9w A w®
&1, 78l a i 10 wfikmt # dsnfe 9 oy et @ At 3 S e
i, &9 g9 g [en i &1 74|l public domain W STell g3 §1 dgd |V @l
B TT IR ® F g8 98 Ren A w0 § R o Ar A Fer & [y sHel
A ziferg saa A sifdg ﬁ%ﬂ@ﬂﬁﬂﬂiﬂwmﬁﬁﬂ‘ﬂﬂgpubhcdomain
¥ A el 9gd fFEar A SR BN SEd] S oW, SR Ue 3R fotae
A1 gea g, 31 SHH ST geild o, i &9 SHB] 3 Yge &1 Heb AR gH U
@1 g B SR HoET F1 Tp, PBRRT €9 WR 4w § T 5w Qw 6l fase 0w @
w9 H ©NUG S Wb | A TGN F w0 H T, AR Sod [ AR g90 B
g, 8d & W 9gd o W % ©

i, go e A wwhad PN g R ®een on 6 gW S o
fasafdencr e ¥® & 98 dad Sl &= & g &l sl =i, S et udiu W iR
A1 R 1 VA e 213 B ol e e S R | M = e e S | e s S ol o
WU Y AR Bl SR AEIET & [61g Sw e H srHer Hiaensti w1 A4el g
T & I B S AW ¥ snfaandt don, TRl WU, SEe &E & URplas
Heel | wrd wenfe! § amn Fieear gurell, HiWn ek, ae stenRd ke
wiferiatery, auferi, sfia sig, Solelisl @1 I, argeam, 3 a4l sad |Hifed 1
sdfey 3 ey fasafdenery W o < € 9 Wil g @ & s N sH
fa=afaerem 4 $o @ew A4 6, gw sgd e @1 S, ol 9gd TR el |
el T bl faxafdenery srern 9 &4 =Ry, o i 949 bl @Ed g b bl
f=afdener @1 st 9 €1 € adl @ ore SiR ula fAsafeener ®t | g1 = E
Aqg H dId b1 yH & [ bl fasafdener w1 9 @, Bl 9 fedl feen d uga
4 & wled ¥

A, 3t 4 H wdl Al wewli & Ui STHR Uhe dRdl §, Hife wed &
|l wawil < oW W & 4R A g oregl dien © | |l A el | o erRe
HYAl & [ o0 B P UM A Sy, Sga-agd g |

MR. DEPUTY CHAIRMAN: Now, the question is that the Central Universities
{Amendment) Bill, 2019 as passed by Lok Sabha be taken into consideration.
...(Interruptions)...
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DR. K. KESHAVA RAO: Sir, [ am asking him a question. ... (Inferruptions)...I am not
criticising. ... {Intervuptions)... We support the Bill with full heart. Mr. Minister, you have
brought the Bill when there 1s already a University, please understand this. The Andhra
Central University is functioning for the last two years. This Bill has come today. We
thought last time you could not do it in the Lok Sabha, you have done it now. There
has to be one clause in this Bill saying that it will have retrospective effect. Otherwise,

the students would not get the degrees. That is what | am asking.

MR. DEPUTY CHAIRMAN: Thank you, Keshava Raoji. Now, the question is...
.. (Interruptions)...

DR. K. KESHAVA RAO: Sir, will the Minister not respond? ... (Interruptions) ...
MR. DEPUTY CHAIRMAN: Now, the question is:

“That the Bill further to amend the Central Universities Act, 2009, as passed by Lok

Sabha, be taken into consideration.”
The motion was adopted

MR. DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause consideration
of the Bill. In Clause 2, there are two Amendments (Nos. 1 and 2) by Dr. T. Subbarami
Reddy.

DR. T. SUBBARAMI REDDY: Sir, before 1 consider my decision to move my
Amendments, 1 just wish to say that through my Amendments, 1 seek to enlarge the
scope of University by including research and innovative technology facilities for the
tribal and primitive tribal population of India. This is just to bring to the notice of the

Minister. [ am not moving my Amendments.
MR. DEPUTY CHAIRMAN: Thank youw Subbarami Reddyji. Amendments not moved.

Clause 2 was added to the Bill.
Clauses 3 and 4 were added to the Bill.
Clause I, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, the Minister to move that the Bill be passed.
i woer wrERare feid: welqy, § W Xl §
5 ferr @1 wRa e S

The question was put and the motion was adopted.



